FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S TIRUPATI INFRA PROJECTS PRIVATE LIMITED
(UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)
OPERATING IN HOTEL INDUSTRY
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | M/S TIRUPATI INFRA PROJECTS LIMITED
PAN & CIN/ LLP No. (operating Hotel in the name of Radisson Blue Hotel,
Paschim Vihar)
PAN: AACCT5825H
CIN: U45200DL2007PTC157455
2. | Address of the registered office Plot D, District Centre Paschim Vihar, New Delhi-
110087

3. | URL of website NA

4. | Details of place where majority of fixed | Plot D, District Centre Paschim Vihar, New Delhi-
assets are located 110087

5. | Installed capacity of main products/ | 178 guest rooms
services Other Facilities: Two restaurants, one bar, one tea

lounge, a pastry shop, a health club and spa, Crystal and
Onyx banquet halls, accommodating 50 to 120 people,
Four ballrooms that can be used individually or
combined, accommodating 75 to 1,500 people, Three
meeting rooms, accommodating 8 to 25 people, Two
boardrooms, accommodating 18 to 25 people. Olympus
wedding venue (12,000-square-foot), accommodating
800 guests

6. | Quantity and value of main products/ | As per the Audited Financials for the Financial Year
services sold in last financial year ending on 31.03.2023, the value of products/ services

sold is INR 60,37,47,280/- as per the available
information

7. | Number of employees/ workmen 276 ((onroll + contractual)

8. | Further details including last available | Details are available at the communication address of
financial statements (with schedules) of | the Resolution Professional: 109, Surya Kiran Building,
two years, lists of creditors are available | KG Marg, New Delhi-110001 and can be sought through
at URL: email us on ip.tirupatiinfra@gmail.com

9. | Eligibility for resolution applicants | Details are available at the communication address of
under section 25(2)(h) of the Code is | the Resolution Professional: 109, Surya Kiran Building,
available at URL: KG Marg, New Delhi-110001 and can be sought through

email us on ip.tirupatiinfra@gmail.com

10] Last date for receipt of expression of | 23 December, 2024
interest

11| Date of issue of provisional list of | 28 December, 2024
prospective resolution applicants

12§ Last date for submission of objections to | 2 January, 2025
provisional list

13 Date of issue of final list of prospective | 4 January, 2025
resolution applicants

14| Date of issue of  information 4 January, 2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants




15| Last date for submission of resolution | 3 February, 2025
plans

16| Process email id to submit Expression of | ip.tirupatiinfra@gmail.com
Interest

Note:

1. There are multiple litigations of the Corporate Debtor inter alia regarding 5th Floor situated at Plot D,
District Centre Paschim Vihar, New Delhi- 110087 ongoing before the Hon’ble Supreme Court and other
forums. Prospective Resolution Applicant will be responsible for its own due diligence and outcome of
litigations as may occur during the CIRP of the Corporate Debtor, briefly as follows: i. Supreme Court:
C.A. No. 5089/2019 and C.A. No. 268/2023 and all other connected IA’s which concern the properties of
Corporate Debtor. ii. High Court of Delhi: CS(COMM) 1311/2018, iii. NCLT: 1A-6139/2023 (Old No.
CA01/2018), 1A-3347/2022, 1A-3614/2022, 1A-5375/2022, Cont. P (IBC)- 28/2022, 1A-1090/2023, 1A-
3450/2023, 1A-4370/2023, 1A2340/2023, IA-5155/2023, IA-5058 /2023, 1A-1219/2024, 1A-1872/2024 all in
CP (IB) no. 104/2017 iv. MPID: Misc. Application 01 of 2024

2. Listof pending litigations against the Corporate Debtor including the 5th Floor as stated above is also part
of the detailed EOI and PRA’s are expected to go through the same meticulously.

3. The EOI is invited and the Prospective Resolution Applicant undertakes that they shall submit the plan
on “as is, where is, whatever there is and without recourse basis”

4. PRAs understand and approve of the knowledge of the litigations, orders passed therein and terms &
conditions of the submission of the resolution plan. The PRAs who submit their plans would be deemed
to be fully aware of the existing litigations, proceedings, orders passed therein and its impact on their
respective bids. The RP or the CoC would not be held responsible for any adverse consequences or adverse
orders in any litigation whatsoever.

5. SEBI vide prohibitory order dated 29.09.2017 has attached ground floor, first floor, second floor and 5th
Floor of D Mall, Paschim Vihar, New Delhi. Order can be accessed at
https:// www.sebi.gov.in/enforcement/ recovery-proceedings/ sep-2017/prohibitory-order-in-
thematter-of-hbn-dairies-and-allied-Itd 36171.html

Rahul Jindal Aé;g?
Resolution Professios
IBBI/IPA-001/1P-P-02649/2021-2022/14048

Authorization for Assignment is valid upto 30.06.2025

Registered Add.: 52/24, Ramjas Road, Karol Bagh, New Delhi-110005

Date: 07.12.2024
Place: New Delhi
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S TIRUPATI INFRA PROJECTS PRIVATE LIMITED
UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)

RELEVANT PARTICULARS
1. [Name of the corporate debtor along | M'S TIRUPATI INFRA PROJECTS PRIVATE LIMITED
with PAN & CIN/ LLP No. (operating Hotel in the name of Radisson
Blue Hotel, Paschim Vihar)
PAN: AACCTS5825H
CIN: U452000L2007PTC157455

2. |Address of the registered office Plot D. District Centre Paschim Vihar, New

Delhi- 110087
3._|URL of website NA
4. |Details of place where majonty of|Plot D, Distnct Centre Paschim Vihar, New
fixed assets are located Delhi- 110087
5. |installed capacity of main products/| 178 guest rooms
services Other Facilities: Two restaurants, one bar,

one fea lounge, a pastry shop, a health club
and spa, Crystal and Onyx banquet halls,
accommodating 50 to 120 people, Four
balirooms that can be used individually or
combined, accommedating 75 fo 1,500 people,
Three meeting rooms, accommodating 8 to 25
pecple, Two boardrooms, accommodating 18
to 25 people. Olympus wedding venue
(12,000-square-fool), accommodating 800
guests

6. |Quantity and value of man products! | As per the Audited Financals for the Financal
services sold in last financial year  |Year ending on 31032023, the value of
products/ services sold is INR 60,37,47,280/-
as per the avadable nformation
7._|Number of employ 276 { onroll + contractual)

8. |Further details including last|Details are available at the communication
available financial statements (with|address of the Resolution Professional: 109,
schedules) of two years, lists of|Surya Kiran Building, KG Marg, New Deihi-
creditors are available al URL 110001 and can be sought through email us
on |

9. |Eligbility for resolution apphcants|Details are available at the communicaton
under section 25(2)(h) of the Code is |address of the Resolution Professional: 109,

available at URL: Surya Kiran Bullding, KG Marg, New Dedhi-
110001 and can be sougm through email us
on | frag@gm.
10. |Last date for receipt of expression of | 23 December. 2024

_ interest
Date of issue of provisional list of |28 December, 2024
prospective resolution applicants

12.|Last date for submission of|2 January, 2025

| __|objections to p! kst

13.|Date of issue of final kst of|4 January, 2025

resolution applicants

14.|0ate of issue of information|4 January, 2025

memorandum, evaluation matrx and

request for resolution plans 1o
prospective fesolution applicants

Last date for submission of|3 February, 2025

resolution plans

16.|Process emad id to submit ip.Srupatinfra@gmail.com

___|Expression of Interest

Note:

1. There are multiple litigations of the Corporate Debtor inter aka regarding 5th Floor situated

at Plot D, District Centre Paschim Vihar, New Delhi- 110087 ongoing before the Hon'ble

Supreme Court and other forums. Prospective Resolution Applicant will be responsible

for its own due diligence and outcome of Iitigations as may occur during the CIRP of the

Corporate Debtor, briefly as follows: i. Supreme Court: C.A. No. 5089/2019 and C.A. No.

268/2023 and all other connected IA's which concern the properties of Corporate Deblor.

Ii. High Court of Delhi: CS(COMM) 1311/2018, lii. NCLT: 1A-6139/2023 (Oxd No.

CAD1/2018), 1A-3347/2022, 1A-3614/2022, A-5375/2022, Cont. P (IBC)- 28/2022, IA-

1090/2023, 1A-3450/2023, 1A-4370/2023, 1A2340/2023, 1A-5155/2023, IA-

5058/2023, 1A-1219/2024, 1A-1872/2024 all in CP (1B) no. 104/2017 Iv. MPID: Misc

Agplication 01 of 2024

List of pending Rtigations against the Corporate Debtor including the 5th Floor as stated

above is also part of the detadled EOl and PRA's are expected to go through the same

meticulously.

The EOI is invited and the Prospective Resolution Applicant undertakes that they shall

submitthe plan on *as is, where is, whatever there is and without recourse basis”

. PRAs understand and approve of the knowledge of the litigations, orders passed therein
and terms & i of the submi of the lution plan. The PRAS who submi
their plans would be deemed to be fully aware of the existing Ilitigations. proceedings,
orders passed therein and its impact on their respective bids, The RP or the CoC would not
be held responsible for any adverse consequences or adverse orders in any litigation
whatsoever.

5. SEBI vide prohdbitory order dated 29.09.2017 has attached ground fioor, first floor, second
floor and Sth Floor of D Mall, Paschim Vihar, New Delhi. Order can be accessed at
https.//www.sebl.gov.in‘enforcement/recovery-proceedings/sep-2017/prohibitory-
order-in-thematter-of-hbn-dairies-and-allied-itd_36171.htmi -

Rahul Jindal
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